
[.3418 ]
IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

THURSDAY, THE TWELFTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT APPEAL NO: 1094 OF 2024

writ Appeal under clause 15 of ffre Letters patent Against the order Dated
1810312024 in W P No 1216 of 2024 on the fite of ttre High C-ourt.

Between:
1. Hyderabad Metrooolitan Development Authority HMDA, Rep by itsMetropolitan Comniissoner Ar"erpEi ff Vj"oU"o
2. The Director and pranning Department, Hyderabad Metroporitan DeveropmentAuthority HMDA Hyderab6d.

...APPELLANTS/RESpONDENTS No.3&4

y/: tk.n9)rrPevetopers,. rep by its Managing partner S Jeevender ReddvD/o 5 Ear K-eooy a_ged about 40 years occ Business Rro 31o6l1rhBowrampet Villaqe DundigalGandimaisamma Mandat 
-lrrria"iriirr,lrffiii

District Telanganfstate.

...RESPONDENT/WRIT PETITIONER

AND

1.

3

4.

5.

2

6. The H
Outer

The state of relanoana represented by its Municipar secretary MuniciparAdministration and -Urban iier.ropmLnt'n;ih*iu'iffi ,il- UD b#;ffi fiiSecretariat Hyderabad

The . Special Chief Secretary, Municipal Administration and UrbanDevelopment Authority MA and tJO Oepartment fulrng"nr.
The DuMigal Municiparity, rep. by its commissoner Medicar Markafuiri Dstrict
sri Ganapathy sachchidananda, Avadhoota Datta peetha Trust rep by sri. K
Igrry?lq Rao So K. Cheila piila Rao aged abouiZSlears Ro. S 2 41'1 GF S'7 Lumbini Rock Castle Road No 6 Bania"ra Hills Ayderabad.

fderabad Grovrfrh Corridor Limited, Rep. by its Managing Director NehruRing Road Authority Hyderabad.

+ (Respondent No 5 and 6 is not necessary party 
)

...RESPONDENTS/RESPONDENTS



IA NO: 2 OF 2024

PetitionunderSectionl5lCPCprayingthatinthecircumstancesStatedin

the affidavit filed in support of the petition, the High Court may be pleased to

suspendtheorderdt'l}lo3l2o24,passedbytheLearnedSingleJudgeW.P-No.

1216 ot 2024.

Counsel for the Appellants : Ms'D.MADHAVI (SC FOR HMDA)

Counsel for the Respondent No.1 : SRI S'SRIDHAR

Counsel for the Respondent No.2to11 :

The Court made the following: JUDGMENT



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE sRI JUSTICE J.SREENIVAS RAO

WRIT APPEAL No.lO94 af2O24

WDGMENT : @er the Hon'bte the Chief Justice AIok Aradhe)

Ms. D.Madhavi, learned Standing Counsel for

Hyderabad Metropolitan Development Authority (HMDA)

for the appellants.

Mr. S. Sridhar, learned counsel for respondent No.1.

2. This intra court appeal is filed against an order

dated 18.03.2024 passed by rhe learned Single Judge in

W.P.No.1216 of 2024.

3. A Division Bench of this Court by an order

dated 10.09.2024 passed in W.A.No. lOTg of 2024 has

already upheld the validity of the common order dated

18.O3.2024 passed in the writ petition.
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4 For the reasons assigned by a Division Bench of

this Court in the said order, this Writ Appeal is also

dismissed.

Miscella,neous applications pending, if any, shall

stand closed. However, there shali be no order as to costs.
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1. One CC to Ms D MADHAVI (SC FOR HMDA) [OPUC]
i o;; cc i, Snt s sRIDHAR, Advocate loPUCI
3. Two CD CoPies
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To,



HIGH COURT

DATED:1 210912024

JUDGMENT

WA.No.1094 of 2024

DISMISSING THE WRIT APPEAL
WITHOUT COSTS
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